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Type copy 

Translated copy of the NOC letter issued by PCCF, Wildlife and Wildlife 

Warden, Jharkhand 

 

Office: Principal Chief Conservator of Forests, Wildlife conservation-cum-Chief 

Wildlife Warden, Jharkhand, Ranchi 

 

Letter no.  172(WL)10-11/355     Dated 15.07.2010 

To, 

M/s A Upendra Rao, 

General Manager, 

NTPC Ltd. PBCMP, 

Hazaribag. 

 

Subject: - Regarding proposal for height of the conveyor belt for transportation of 

coal in compliance of the condition no. 8 of letter no. 8-56/2009FC dated 

11.05.2010 issued by Ministry of Environment and Forests, Government of 

India. 

Reference: Your letter no. 7010/GM/2010, dated 16.6.2010 

Dear Sir, 

In reference to the subjected matter and relevant letter, in compliance of the 

condition no. 8 of the letter issued by Ministry of Environment, Forest and Climate 

Change vide letter no. F.No. 8-56/2009-FC Dated 11.05.2010, for transportation of 

coal it has been proposed to maintain 20 meter width high speed conveyor belt at 

height of 5 meter. It is possible that an elephant can reach height of 17’-18’. 

Hence, the height of the proposed conveyor belt may be kept at least 6 meter.  

 

Yours faithfully 

Signed 

Principal Chief Conservator of 

Forests, 

Wildlife conservation-cum- 

Chief Wildlife Warden, 

Jharkhand, Ranchi 
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Photographs Showing Conveyor System 
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File No.: J-11015/692/2007-IA-II(M)
Government of India

Ministry of Environment, Forest and Climate Change
IA Division

***

Dated 02/01/2025

To,

Sh. Navin Kumar
M/s NTPC Mining Limited
Ntpc Bhawan, Core-7, 7 Institutional Area, Lodhi Road, South East Delhi- 110003
E-mail: env-mines@nml.co.in

Subject: Pakri Barwadih Coal Mining Project (area 3319.42 Ha having capacity 18 MTPA) by M/s NTPC 
Mining Limited located at Villages: Barkagaon, Itij, Chiruadih, Urub, Chepa, Kalan, Nagri, 
Jugra, Sinduari, Churchu, Carahara, Sonbarsa, Pakri – Barwadih; District: Hazaribagh; State: 
Jharkhand – Grant of Amendment in Environmental Clearance – regarding

Sir/Madam,
 
This is with reference to your online application vide proposal No. IA/JH/CMIN/503899/2024 Dated 
27.11.2024 along with CAF (Part A, B and C) seeking amendment in Environment Clearance accorded 
by the Ministry vide letter no. J-11015/692/2007-IA-II(M) dated 19.05.2009 and its subsequent 
amendment dated 30/10/2024, under the provisions of the EIA Notification, 2006 for the project 
mentioned above.

2. The particulars of the proposal are as below :

(i) EC Identification No. EC24A0101JH5982710A

(ii) File No. J-11015/692/2007-IA-II(M)

(iii) Clearance Type Amendment in EC

(iv) Category A

(v) Schedule No./ Project Activity 1(a) Mining of minerals

(vi) Sector Coal Mining

(vii) Name of Project
Amendment in Environment Clearance (EC) of 
Pakri Barwadih Coal Mining Project, NTPC 
Mining Limited

(viii) Location of Project (District, State) HAZARIBAGH, JHARKHAND

(ix) Issuing Authority MoEF&CC

(x) EC Date 19/05/2009

(xii) Applicability of General Conditions NO

Address: IA Division, Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003
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(xiii) Status of implementation of the project

3. The proposal was considered by EAC (Coal) in its 19th meeting held during December 10-11th, 2024. The project 
activity is listed at schedule no. 1(a) - Mining of minerals under Category “A” of the schedule of the EIA Notification, 
2006. The minutes of the meeting and all the project documents are available on PARIVESH portal which can be accessed 
at https://parivesh.nic.in.
 
4. The instant proposal is for seeking amendment in Environment Clearance granted to M/s NTPC Limited vide letter no. 
J-11015/692/2007-IA-II(M) dated 19.05.2009, later transferred to M/s NTPC Mining Limited vide letter no. J-
11015/692/2007-IA-II(M) dated 02.05.2024 for Pakri Barwadih Coal Mining Project (area 3319.42 Ha having capacity 18 
MTPA) located at Villages: Barkagaon, Itij, Chiruadih, Urub, Chepa, Kalan, Nagri, Jugra, Sinduari, Churchu, Carahara, 
Sonbarsa, Pakri – Barwadih; District: Hazaribagh; State: Jharkhand.
 
5. Details of all the prior ECs including the EC for which amendment is sought are summarized as below:

S. 
No.

Details of Letter 
No.

Details of EC/Expansion 
EC/ Amendment in EC/ 

Validity extension/ Transfer 
of EC

Capacity 
(MTPA)

Area (Ha) Date of 
Issuance

Status of 
Implementation

1 J-11015/692/2007-
IA.II(M)

Fresh EC 15 MTPA 3319.42 19.05.2009 Production of 15 
MTPA achieved during 

the year 2023-2024
2 -do- Amendment in EC

[Road transportation granted 
till 28.06.2018]

15 MTPA 3319.42 29.06.2016 Implemented

3 -do- Amendment in EC
[Specific Condition nos (iii), 

(vi) & (ix)
and General Condition nos 

(ix) & (xiii)]

15 MTPA 3319.42 07.12.2017 Being implemented

4 -do- Amendment in EC
[Road transportation granted 

till 28.06.2020]

15 MTPA 3319.42 
Ha

14.08.2018 Implemented

5 -do- Amendment in EC
[Road transport granted till 

28.06.2022 and auto extended 
to 28.06.2023 in line with 

Covid notification of 
MOEF&CC]

15 MTPA 3319.42 
Ha

10.11.2020 Implemented

6 -do- Amendment in EC
[Road transport granted till 

31.10.2023]

15 MTPA 3319.42 
Ha

16.08.2023 Implemented

7 -do- Amendment in EC
[Road transport granted till 

31.01.2024]

15 MTPA 3319.42 
Ha

09.11.2023 Implemented

8 -do- Amendment in EC
[Road transport granted till 

31.07.2024]

15 MTPA 3319.42 
Ha

15.01.2024 Implemented

9 -do- Peak Rated Capacity (PRC) 
Enhancement (1st phase 
20%) as per MoEF&CC 

guidelines dated 11/04/2022

06.03.2024 Being implemented

Transfer of EC Transfer from NTPC 10 -do-

18 MTPA 3319.42 
Ha

02.05.2024

Address: IA Division, Ministry of Environment, Forest and Climate Change,
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[Transfer from NTPC Ltd to 
NTPC Mining Ltd]

Ltd to NTPC Mining 
Ltd

11 -do- Amendment in EC
[Road transport granted till 

31.10.2024]

16.07.2024 Implemented

12 -do- Amendment in EC
[Road transport granted till 

31.12.2024 only for 15 
MTPA ]

30.10.2024 Being Implemented

6. The PP has sought amendment in Environmental Clearance Letter dated 19.05.2009 in EC Specific Condition no. 
2A(ix), seeking further amendment for extension of timeline regarding transportation of 4.5 MTPA coal by road using 
State Highway/ Service Road till 31.03.2025 and thereafter 3 MTPA coal by road using State Highway/ Service Road till 
31.03.2026 to Bandag railway siding.
 
The amendment sought along with the justification furnished by the PP is as below:

Specific/General 
Condition No.

Details of 
Conditions as per 

EC

Amendment
Sought

Justification

Part II:
3. Hon’ble Supreme Court had directed vide its order 
dated 29.01.2024 in Civil Appeal No 6249/2021 to 

complete the CHP system including RLS by 
31.12.2024. In this regard it is pertinent to mention that 

RLS system which consists of two streams, stream 1 
has been commissioned on 15.11.2024 and the stream 2 

will be ready by 15.12.2024 in compliance of the 
Hon’ble Supreme Court direction.

4. The construction of siding being done by railways, 
consists of seven nos. of rail tracks out of which 3 are 
ready, also, the electrification and signalling work is 

under progress. It is likely that yard augmentation work 
by railways shall be completed by 31.01.2025. After 

yard augmentation and RLS completion, it shall require 
three months of time (till 31.03.2025) to synchronize 

the system with railways which is knowns as 
“Integrated commissioning”. In other words, it may 
take three months for both RLS streams to reach its 

rated capacity of 15 MT.
5. Also, it is important to mention that the present 

design capacity of the CHP & RLS System, is of 15 MT 
per annum. To enhance the capability of the present 

system upto 18 MTPA certain modifications and 
additional conveyor Strems are required for which the 

action has already been taken and shall be completed by 
31.03.2026.

6. The total production/ dispatch target for FY 2024-25 
from PBCMP is 18 MMT. For last quarter i.e. Q4 

starting from 01.01.2025 till 31.03.2025 the total coal to 
be dispatch shall be 5.5 MMT to 6.0 MMT.

7. Assuming that it may take 3 more months for both 
the streams of RLS to reach its rated capacity (15 

MMT), the maximum quantity which may be 
transported through RLS shall be 13.5 MMT resulting 

Specific Condition 
No.- 2A (ix) of EC 

dated 19.05.2009 and 
latest amended vide 

letter dated 
30.10.2024

The PP is 
permitted to use 
Service Road/ 

State Highway for 
transportation of 
15 MTPA of Coal 

to Banadag 
railway siding till 

31.12.2024 
adopting all the 

mitigative measure 
to control dust 

pollution.

Mineral 
Transportation from 

CHP to Railway 
Siding shall be done 

by closed belt conveyor 
and Rapid Loading 

System. PP is 
permitted to use 

Service Road/ State 
Highways for 

transportation of 4.5 
MTPA coal from 

01.01.2025 till 
31.03.2025 and 

thereafter 3.0 MTPA 
coal by road till 

31.03.2026 to Banadag 
railway siding 

adopting all mitigative 
measure to control 

dust pollution.”
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in a shortfall of 4.5 MMT in Q4 which needs to be 
transported through road. (3.0 MMT due to design 

limitation and 1.5 MMT for stabilisation).
8. For FY 2025-26 the shortfall of 3.0 MMT will be 
there due to design limitation of the present CHP the 

enhancement of same shall be completed by 
31.03.2026.

In view of above, it is submitted to kindly grant 
permission for transportation of the coal by road for 4.5 
MTPA (3.0 MTPA beyond CHP design Capacity and 
1.5 MTPA for stabilisation of RLS) from 01.01.2025 
till 31.03.2025 and thereafter, 3.0 MTPA of coal by 

road till 31.03.2026.

7. Certified Compliance Report and Action Taken thereof: The PP submitted that CCR from Regional office (RO), 
Ranchi was received on 19.06.2024 vide letter no. 103-425/376 and PP submitted ATR on the same on 26.08.2024.
 
With respect to the Condition for which amendment is sought, RO has given its observations and has mentioned that, “
during inspection on 30.05.2024 it was observed that coal transportation is still being done by road from Pakri Barwadih 
coal mine project to Banadag railway siding. It is observed that rapid loading system of the conveyor system is under 
construction near Banadag railway siding. PP informed that now full efforts are being made to complete the same before 
31.12.2024.”
 
8. Details of the Court Cases: Following court cases are pending on the said project.

Case No. Court Brief Next date of 
hearing

Decision of court and its 
compliance

WP (C) 
5732/2016

HC of 
Jharkhand

Writ Petition filed by Bhartiya Suraj 
Dal against State of Jharkhand and 
others regarding pollution and 
diversion of forest land without 
obtaining the consent of Gram 
Sabhas under the FRA Act 2006.

Next hearing 
scheduled on 
03.01.2025.

WP (C) 
4036/2021

HC of 
Jharkhand

Writ Petition has been filed by 
NTPC against the State of Jharkhand 
and others against demand of transit 
fee on 100 % coal production under 
Jharkhand Forest Produce Transit 
(Regulation of Transport) Rules 
2020 issued by State of Jharkhand.

Listed for hearing 
in first week of 
February 2024. 
No date showing 
for now. Next 
date is not given.

WP (C) 
1759/2023

HC of 
Jharkhand

Writ Petition filed by NTPC against 
the State of Jharkhand and others to 
stay the operation, implementation 
and execution of the letter No. 43, 
dated 03.01.2023 of Divisional 
Forest Officer (West), Hazaribagh 
by which the State of Jharkhand has 
demanded the payment of Transit 
Fee for the second time on the same 
load by stating that NTPC is liable 
to generate the challan for the 
second time when there is a change 
of mode of transportation.

Next hearing date 
is not given

Hon’ble court vide order dated 
06.09.2024 directed not to 
charge NTPC twice for the same 
forest produce on the change of 
mode of transportation for 
transportation of any forest 
produce as transit fee.
Hon’ble Court has stayed the 
order till next date of hearing to 
be held on 21/02/24.

Writ Petition filed by NTPC against 
the State of Jharkhand and others 

The Hon’ble High Court granted 
stay on DFO letter vide order 

WP (C) 
3256/2023

HC of 
Jharkhand
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regarding quashing the letter No. 
3426, dated 23.06.2023 of 
Divisional Forest Officer (West), 
Hazaribagh by which Forest Deptt. 
has denied Coal Transportation by 
Road.

dated 30.06.2023.

WP (C) 
3614/2023

HC of 
Jharkhand

PIL filled by Shri Mantu Soni 
against State of Jharkhand and 
Others regarding FC granted to 
Pakri Barwadih Coal Mining Project 
on forged document (Consent letter 
of Van Prabandhan Samittee).

Next hearing date 
is not given.

· CA filled by NTPC on 
18.06.2024.
· Rejoinder filled by applicant on 
27.06.2024.
· Supplementary Counter 
Affidavit filed by NTPC on 
07.08.2024.
· Reply of affidavit filed by 
applicant on 20.08.2024.
· Last hearing conducted on 
27.09.2024.

OA no 
63/2023/EZ 

(158/2023/PB)

NGT, Kolkata Filed by Shri Anup Kumar against 
State of Jharkhand and Others 
regarding illegal mining in Pakri 
Barwadih Coal Mining Project. Vide 
order dated 11.08.2023, NTPC and 
its MDO (TSMPL) has been made 
party by the Hon'ble court.

Next hearing is 
scheduled on 
03.01.2025.

· Due to similar nature hearings 
are being held with Appeal No. 
20/2023/EZ filled by NTPC Ltd.
· Last hearing held on 
12.11.2024. Case to be further 
heard on 03.01.2025.

Appeal No 
20/2023

NGT, Kolkata Appeal filed by NTPC against State 
of Jharkhand & Others to stay on 
DFO's demand letter for payment of 
Penal NPV with interest in line with 
MOEF&CC amendment letter dated 
25.05.2023 for amendment of 
condition no-8 of FC.

Next hearing is 
scheduled on 
03.01.2025.

· 1st hearing done on 
01.08.2023. Hon’ble NGT 
stayed on DFO’s Demand letter.
· Last hearing held on 
12.11.2024, stay continued till 
further order.

W.P.(PIL) 
4358/2024

HC of 
Jharkhand

PIL filed by Shri Ravikant Singh Vs 
Union of India and others regarding 
Mining beyond lease and regarding 
FC granted to Pakri Barwadih Coal 
Mining Project on forged document 
(Consent letter of Van Prabandhan 
Samittee).

Next hearing date 
not given.

· First Hearing held on 
28.08.2024.
· CA filled by NTPC on 
02.09.2024.
· Last hearing held on 
20.09.2024.

In addition to the above, the Hon’ble Supreme Court had directed vide its order dated 29.01.2024 in Civil Appeal No 
6249/2021 to complete the CHP system including RLS by 31.12.2024. In compliance to the said order, PP informed that 
RLS system which consists of two streams, stream 1 has been commissioned on 15.11.2024 and the stream 2 will be ready 
by 15.12.2024 in compliance of the Hon’ble Supreme Court direction.
 
Observations and deliberation of the Committee
 
9. The Committee deliberated on various aspects of the proposal submitted and the presentation made by PP. After 
detailed deliberation, the Committee noted the following:
 
i. MoEF&CC has granted EC for the Pakri Barwadih Coal Mining Project of M/s NTPC Limited vide letter no. J-
11015/692/2007-IA.II(M) dated 19.05.2009 for capacity of 15 MTPA in an area of 3319.42 Ha. Subsequently, various 
amendments for the same were issued vide letters dated 29.06.2016, 07.12.2017, 14.08.2018, 10.11.2020, 16.08.2023, 
09.11.2023, 15.01.2024, 16.07.2024 and 30.10.2024.
 
ii. Further the Peak Rated Capacity (PRC) enhancement for the project was issued vide letter dated 06.03.2024 for the 
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capacity of 18 MTPA from 15 MTPA in the existing area of 3319.42 Ha and the same was transferred to M/s NTPC 
Mining Limited vide letter dated 02.05.2024. Subsequently, an amendment in condition pertaining to transportation of 
coal was again issued vide letter dated 30.10.2024.
 
iii. It is observed by the EAC that the project involves total 643.9 Ha of forestland. Stage – II FC has been obtained by the 
proponent vide letter dated 17.09.2010.
 
iv. The above projects have been implemented and are already under operation.
 
v. Specific Condition no. – 2A (ix) of EC stipulated that the coal was to be transported from Coal Handling Plant (CHP) to 
railway siding by closed conveyor belt. The railway siding shall be provided with Silo Rapid Loading System. The 
timeline for this condition was extended till 31.12.2024, vide various amendments as stated above, subject to the order of 
Hon’ble Supreme Court w.r.t. Misc. Appeal (MA-001824 dated 18.08.2023) in the matter of Civil Appeal no 6249/2022 
(NTPC vs Tripuri Singh Ors) filed by the Project Proponent. Now, the PP has again submitted the proposal for amendment 
in Specific Condition no. 2A(ix) of EC dated 19.05.2009 (last amended vide EC dated 30.10.2024).
 
vi. The PP submitted that the conveyor belt being constructed is only for the capacity of 15 MTPA and for another 3 
MTPA (i.e., 18 MTPA), engineering designing had to be modified to make the changes in the conveyor and siding 
capacity for 18 MTPA. PP submitted that actions for the same has already been taken and same is proposed to be 
completed by 31.03.2026.
 
vii. Committee was informed that the total production target for FY 2024-25 from PBCMP is 18 MTPA. For last quarter 
i.e. Q4 starting from 01.01.2025 till 31.03.2025 the total coal to be dispatched shall be between 5.5 MTPA to 6 MTPA. 
Assuming that it may take 3 more months for both the streams of RLS to reach its rated capacity (15 MTPA), the 
maximum quantity which may be transported through RLS shall be 13.5 MTPA resulting in a shortfall of 4.5 MTPA in Q4 
which needs to be transported through road. (3 MTPA due to design limitation and 1.5 MTPA for stabilisation).
 
viii. PP presented a drone vide to the Committee, of undergoing construction of CHP and Silo. Since, that area has a 
frequent movement of elephants, the height of conveyor is planned such that, it will give safe passage to elephants.
 
ix. Committee deliberated on the present scenario of coal transportation and was informed by the proponent, that presently 
the transportation of coal from mine pit to crusher installed at mine pit head is being done by the mine trucks for the entire 
quantity of coal being produced and the same is proposed to be done throughout the mine life. Further, some quantity of 
coal, from crusher installed at mine pit head to stacker/reclaimer, is being transported through closed belt conveyor of 8 
km which is within the mine boundary and this will be further transported to Banadag Railway siding through road at a 
distance of 23 km. And rest of the quantity of coal is directly being transported from crusher to Banadag Railway Siding 
by road at a distance of 30 km.
 
x. The Committee deliberated on the actions taken by the PP on the recommendations of the EAC Sub-Committee made 
during the site visit 20-26th November, 2024. On the recommendation of the sub-committee, the PP has done the mapping 
of grassing and plantation on 30.11.2024, generated carbon footprint data for PBCMP, display boards highlighting the 
biodiversity initiatives are being installed, green agronets are being installed in the area of nearby villages, bidding for 
procurement of CAAQMS has been started and equipment for water testing lab has been procured and the same is under 
installation.
 
xi. The Committee opined that out of the 2 nos of CAAQMS being procured, 1 shall be installed in the core zone and 
another shall be installed in the habitation around the ML area, such as Sirka Village and the data of the same shall be 
displayed in HoP and EMG office, so that effective monitoring and corrective actions may be taken time to time.
 
xii. The Committee opined that the Mobile Environment Monitoring Van may be procured and used in the mines.
 
xiii. The Committee deliberated on the use of e-dumpers being explored and observed that the PP has converted all the 
diesel operated HEMMs into electrical HEMMs and feasibility of using e-dumper is being tested for now in PBCMP.
 
xiv. The Committee also deliberated on the plantation activities being done by the PP. Committee is of the opinion that 
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avenue plantation shall be instantly started and gap plantation on the OB dumps shall be done.
 
xv. The Committee also enquired about the status of court cases pending on the project. The PP submitted that there are 
total 6 nos. of cases pending at Hon’ble High Court of Jharkhand and total 2 nos. of cases pending at Hon’ble NGT (EZ), 
Kolkata. PP also displayed a copy of the Court Order during the presentation of the Court case in the matter of Misc. 
Appeal No. 1824 of 2023 in Civil Appeal No. 6249 of 2021 (NTPC Ltd v. Tripurari Singh and Others) regarding the 
extension of the timeline for completion of the closed conveyor belt system. PP submitted that the Hon’ble Supreme Court 
has extended the timeline for completion of the belt conveyor system till 31.12.2024, vide its order dated 29.01.2024 and 
the matter was disposed of.
 
xvi. The committee noted that Pakri Barwadih Coal Mining Project does not fall under critically polluted area and severely 
polluted area as per CEPI Assessment 2018.
 
xvii. The Committee took into cognizance that the existing EC of 18 MTPA was accorded for 20% expansion under para 
7(ii) of EIA Notification, 2006 as per Ministry’s OM dated 11.04.2022. The committee sought clarification regarding 
requirement of enhanced capacity of CHP and Silo, in case the PP seeks further expansion for the said project in future. 
The PP submitted that due to huge habitation in that area, it is not feasible for the proponent to go beyond 18 MTPA and 
PP informed that no further expansion is envisaged.
 
xviii. Vide Ministry’s order dated 18/12/2024, a site visit was conducted by Sub-committee of EAC for Pakri Barwadih 
Coal Mining Project and submitted their observations/recommendations. Accordingly, M/s NML shall address and comply 
the following recommendations submitted by the Sub-committee.
 
a) There are sufficient spaces available at different sites in the mine lease area which needs immediate plantation. The 
mapping of the Pakri Barwadih mine for grassing and plantation shall be carried out on the stabilized OB and berms. The 
proponent is instructed to prepare time bound comprehensive plantation plan with native species for protection of the 
ecology of the surrounding area and post-mining ecological restoration plan. The proponent should submit the detailed 
plan in tabular format (year-wise for life of mine) for afforestation and green belt development in and around the mining 
lease area. The proponent should submit the number of saplings to be planted, area to be covered under afforestation and 
green belt, location of plantation, target for survival rate and budget earmarked for the afforestation & green belt 
development. In addition to this, the proponent should show on a surface plan (5-year interval for life of mine) of suitable 
scale the area to be covered under afforestation & green belt clearly mentioning the latitude and longitude of the area to be 
covered during each 5 years. The capital and recurring expenditure to be incurred needs to be submitted. Plantation plan 
should be prepared in such a way that 80% of the plantation to be carried out in first 5 years and for the remaining years 
the proposal for gap filling. The seedling of height not less than 2 meters to be selected and accordingly cost of plantation 
needs to be decided. In addition to this, plantation in the safety zone at lease boundary the plantation should be planned in 
such a way that it should be completed within 2 years only. Grassing/plantation as per the above mapping shall be started 
in February, 2025.
 
b) The biodiversity initiatives carried in and around the mine lease area shall be highlighted through display boards in the 
suitable places outside the mine lease area.
 
c) The proponent shall generate the carbon footprint data for the entire mine lease area.
 
d) The proponent shall prepare time bound comprehensive action plan for the diversion of nalla(s) from the mine lease 
area.
 
e) The proponent shall take adequate precautionary measures as per the MoEFCC OM dated 29.10.2014 to minimize the 
impact of mining activity on habitations.
 
f) Comprehensive risk management plan along with mitigation measures for fire events in the coal yards/dumps shall be 
prepared and complied with.
 
g) The environment laboratory shall be upgraded with all sophisticated instruments.
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h) ETP in the mine area shall be upgraded with online effluent quality monitoring system.
 
i) No any meteorological data / environmental data recording instruments have been seen at and around mining site. Only 
one CAAQMS has been installed in the city site. More number of CAAQMS at different sites needs to be installed.
 
Continuous Ambient Air Quality Monitoring Station (CAAQMS) to monitor ambient air quality within the mining lease 
area shall be installed and connected with the servers of CPCB/SPCB. The proponent shall calibrate the instrument timely 
and display the monitored data on the digital board at Hop and in the EMG office for effective monitoring and corrective 
action.
 
Recommendations of the Committee
 
10. After deliberations, the Committee recommended the proposal for amendment in EC granted vide file no. J-
11015/692/2007-IA.II(M) dated 19.05.2009 & its subsequent amendment dated 30/10/2024 as detailed below subject to 
stipulation of additional specific conditions (Annexure-1). Other terms and conditions prescribed in EC dated 19.05.2009 
and its subsequent amendment shall remain unchanged:
Reference in EC letter dated 
19.05.2009 & its subsequent 

amendment dated 30/10/2024

Description as per approved 
EC & its subsequent 

amendment dated 
30/10/2024

Amendment sought in EC Recommendation of EAC

Specific Condition No.- 2A 
(ix)

The PP is permitted to use 
Service Road/ State Highway 

for transportation of 15 
MTPA of Coal to Banadag 

railway siding till 31.12.2024 
adopting all the mitigative 

measure to control dust 
pollution.

Mineral Transportation from 
CHP to Railway Siding shall 

be done by closed belt 
conveyor and Rapid Loading 

System. PP is permitted to use 
Service Road/State Highways 
for transportation of 4.5 MMT 

coal from 01.01.2025 till 
31.03.2025 and thereafter 3.0 

MMT coal by road till 
31.03.2026 to Banadag 

railway siding adopting all 
mitigative measure to control 

dust pollution.”

Agreed
With regard to the changes in 

specific condition 2A(ix), 
Committee recommended to 

amend specific condition 
2A(ix) as follows:

“The PP is permitted to use 
service road/ state highway 

for transportation of 4.5 
MTPA of coal to Banadag 

Railway Siding till 
31.03.2025 only. Thereafter, 

only 3 MTPA of coal is 
permitted to transport via 

service road/ state highway 
till 31.03.2026 adopting all 

mitigative measures to 
control dust pollution. No 

road transportation of coal 
will be permitted beyond 

31.03.2026.”

Decision of MoEF&CC
 
11. The undersigned is directed to inform that Ministry of Environment, Forest and Climate Change has examined the 
proposal in accordance with the Environment Impact Assessment (EIA) Notification, 2006 & further amendments thereto 
and after accepting the recommendations of the Expert Appraisal Committee (Coal) hereby decided for grant of 
amendment in the EC dated 19.05.2009 & its subsequent amendment dated 30/10/2024; as detailed in para 10 above 
subject to the compliance of the additional terms & conditions / specific conditions at Annexure-I.
 
12. All other terms and conditions mentioned in the Environment Clearance letter no. J-11015/692/2007-IA.II(M) dated 
19.05.2009 & its subsequent amendment dated 30/10/2024 shall remain unchanged.
 
13. The project proponent shall obtain fresh Environment Clearance in case of change in scope of the project, if any.
 

Address: IA Division, Ministry of Environment, Forest and Climate Change,
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14. This issues with the approval of the Competent Authority.
 
Yours faithfully,
 
(Sundar Ramanathan)
Scientist ‘F’
Tel: 011- 20819378
Email- r.sundar@nic.in
 

Copy To
1. The Secretary, Ministry of Coal, Shastri Bhawan, New Delhi.
2. The Secretary, Department of Environment & Forests, Government of Jharkhand, Secretariat, Ranchi.
3. Deputy Director General of Forests (C), Ministry of Environment, Forest and Climate Change, Regional Office, 2nd 
Floor, Headquarter- Jharkhand State Housing Board, Harmu Chowk, Ranchi, Jharkhand – 834 002.
4. The Chairman, Jharkhand State Pollution Control Board, TA building, HEC complex, PO Dhurwa, Ranchi.
5. The Member Secretary, Central Pollution Control Board, CBD-cum-Office Complex, East Arjun Nagar, Delhi – 32.
6. The Chairman, Central Ground Water Authority, Ministry of Water Resources, Curzon Road Barracks, A-2, W-3 
Kasturba Gandhi Marg, New Delhi
7. The Regional Director, Central Ground Water Board, Mid-Eastern Region, 6th& 7th Floor, Lok Nayak Jai Prakash 
Bhawan, Frazer Road, Dak Banglow, Patna- 800011, Bihar.
8. The District Collector, Hazaribagh, Government of Jharkhand.
9. PARIVESH Portal.
 

Annexure 1

Specific EC Conditions for (Mining Of Minerals)

1. Additional Specific Conditions:

S. No EC Conditions

1.1
1 nos of CAAQMS must be installed in the core zone and 1 nos of CAAQMS must be installed in 
the Sirka Village in consultation with JSPCB within 6 months from the date of grant of EC 
amendment.

1.2
A full-fledged Environment Laboratory must be established by 30.06.2025, which should cater the 
needs of all three mines of NTPC Mining Limited, i.e., Pakri Barwadih Coal Mining Project, 
Kerandari Coal Mining Project and Chatti Bariatu Coal Mining Project.

1.3
Avenue plantation shall be instantly started all along the right of way of closed belt conveyor and 
silos.

1.4
All the recommendations made by the site visit report of the sub-committee held on 20-26th 
November, 2024 shall be complied with and the compliance status in this regard shall be submitted 
to concerned Regional Office of MoEF&CC.

1.5
Watershed management plan for Khorra Nallah and Pakwa Nallah exist within the ML area shall be 
developed and implemented

Address: IA Division, Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003
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S. No EC Conditions

1.6
Carbon emissions need to be assessed and brief plan for carbon emission mitigation shall be 
submitted by the PP.

Address: IA Division, Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003

Page 10 of 10IA/JH/CMIN/503899/2024

30111



  

TRAFFIC STUDY REPORT  
 

ON 
 

ASSESSMENT OF IMPACTS DUE TO 
TRANSPORTATION OF COAL BY ROAD 

 
FROM  

PAKRI-BARWADIH COAL MINING PROJECT 
[LOCATED In NORTH KARANPURA COALFIELDS, HAZARIBAGH, JHARKHAND] 

 

OF 
 

NTPC MINING LIMITED 
 

TO 
 

BANADAG RAILWAY SIDING 
[LOCATED IN BANADAG VILLAGE, HAZARIBAGH, JHARKHAND] 

 
 
 

ISSUE 1 REV. 0 (UID No. 202405003), MAY 2024 
 
 
 
 
 
 
 
 

Prepared by: 
 

 

M I N  M E C  C O N S U L T A N C Y  P V T .  L T D .  
A-121, Paryavaran Complex,  IGNOU Road,  New Delh i – 110 030 
Ph : 91-11-29532236, 29535891; 29532568, Web site: http://www.minmec.com 

Email: mining@minmec.com; minmec@gmail.com 
 

Accredited by NABET, QCI vide Certificate No. NABET/ EIA/2225/IA 
0096 (Rev.01) valid till 29.03.2025

An ISO 9001:2015 
approved company 

 

EEssttbb..  11998833  

31112

User
Typewritten Text
Annexure - 4



Min Mec Consultancy Pvt. Ltd. 

Traffic Study including Assessment of its Impacts due to Transportation of Coal by Road for  
Pakri-Barwadih Coal Mining Project 9 

TABLE 3: ROAD WIDTH MEASURED 
Width 

measurement 
location 

Latitude, N Longitude, E Length of road 
between two 
two adjacent 

points, m 

  Distance 
from 

loading 
point 

within ML, 
km 

Existing 
Right of 
way, m 

(shoulders + 
carriage 

way) 

Existing 
Shoulder 

left side, m 

Existing 
Carriage 

way 
including 
divider, if 

any, m 

Existing 
Shoulder 
right side, 

m 

Divider 
If any 

Existing 
Carriage 

way 
excluding 
divider, if 

any, m 

Type of road Ownership of 
road & its 

name/ 
number 

RW1  23°54'44.17"N  85°12'24.70"E RW1 to RW2 = 725 0.7 10.0  10  - 10.0 WBM/Haul Mine Road 

RW2  23°55'1.66"N  85°12'36.67"E RW2 to RW3 = 2789 3.5 9.0 1 7 1 - 7.0 Black topped Mine Road 

RW3  23°54'12.77"N  85°13'55.31"E RW3 to RW4 = 85 3.6 9.1 0.85 7.4 0.85 - 7.4 Black topped Mine Road 

RW4  23°54'10.95"N  85°13'57.49"E RW4 to RW5 = 3086 6.7 9.0 1 7 1 - 7.0 Black topped Mine Road 

RW5  23°52'58.14"N  85°14'35.64"E RW5 to RW6 = 5878 12.6 11.0 2 7 2 - 7.0 Black topped SH-7 

RW6  23°54'36.14"N  85°16'24.24"E RW6 to RW7 = 2418 15.0 11.0 2 7 2 - 7.0 Black topped SH-7 

RW7  23°55'8.79"N  85°17'38.16"E RW7 to RW8 = 3330 18.3 9.0 1 7 1 - 7.0 Black topped Village road 

RW8  23°56'17.10"N  85°16'24.36"E RW8 to RW9 = 3215 21.6 7.0  7  - 7.0 Black topped Conveyor 
service road 

RW9  23°57'35.91"N  85°17'28.73"E RW9 to RW10 = 808 22.4 7.0  7  - 7.0 Concrete Conveyor 
service road 

RW10  23°58'3.75"N  85°17'27.69"E RW10 to siding = 685 23.1 12.0 2 8 2 - 8.0 Black topped Conveyor 
service road 

siding  23°58'21.91"N  85°17'29.09"E siding            

               

RW6  23°54'36.14"N  85°16'24.24"E RW6 to RW11  1908 1.9 9.0 1 7 1 - 7.0 Black topped Village/Forest 
road 

RW11  23°55'24.26"N  85°15'51.29"E RW11 to RW8 = 2314 4.2 9.0 1 7 1 - 7.0 Black topped Conveyor 
service road 

RW8  23°56'17.10"N  85°16'24.36"E RW8 =  4.2 0.0     0.0 Black topped  
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FIG. 5: LOCATION OF AIR AND NOISE SAMPLING STATIONS 
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